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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A,,'No. 420/90. 

1;i 

DATE OF DECISION 

Petitioner 

Advocate for the Petitioner(s 

Versus 

- Respondent 

Advocate for the Respondent(s) 

CORAM: 

The I4on'ble v1r.  

The Hon'ble v1r. 	 iLA: 	 I 

Whether Reporters of local papers may be allowed to see the Judgemeni. ? - 

To be referred to the Reporter or not ? ' 

Whether their Lordships wish to see the fair copy of the ludgement ? ' 

Whether it needs to be circulated to other Benches of the Tribunal? ' 



-2- 

Smt. 1-larshida N. Prajapati, 
8, Maruti aociety, 
)pp. Police Chowky, 

Ghatlodja, AhmecajDad. 

(Advocate:flr.I4.B. Bu}-t) 

Versus. 

Union of India 
Notice to be served through 
Seretary, Central Board of Excjse 
and Customs, Department of Revenue, 
Ministry of Finance, Centa1 
Secretariate, North Block, 
New Delhi. 

The Collector of Customs, 
Customs & Central Excise, 
Office of the Collectorate of 
Central Txcise, Rajkot. 

Assistant Collector, 
Customs & Central T.xcise, 
Office of the Customs and 
Central Lxcise, Near Rubber 
Factory, 3havnagar. 

Applicant. 

Respondents. 

:)RAI-j )RDER 

O.A.st.No. 42011990 

Date: 5.5.1993. 

Per: Hon'ble Mr. R.C.Bhatt, Judicial Member. 

None is present for the applicant. 

Hence application is (5 ismissed for default. 

M.R.Kolhatkar) 
	

(R.C.Bhatt) 
Member(A) 
	

Mernber(J) 

vtc. 
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Smt. Harshida N. Prajapati, 
8, Maruti Society1  
Opp. Police Chowky, 
Ghatlodia, Ahutedabad. 

(AdvocatezMr.M.B. Buch) 

Applicant. 

VersuS. 

Union of India 
Notice to be Served thro ugh 
Secretary, Central Board of Excise 
and Customs, rsepartmeAt of Revenue, 
Ministry of Finance, Central 
Secretariate, North 3lock, 
New Delhi. 

The Collector of Customs, 
Ctoms & Central Excise, 
Office of the Collectorate of 
Central Excise, Rajkot. 

Assistant Collector, 
Customs & Central Fxcise, 
Office of the Customs and 
Central Ccie, NGar Rubber 
Factory, Bhavnagar. .... Respondents. 

3RDER 

42011990 

Date: 5.5.1993. 

Per: HOn'ble Mr. R.C.311att, Judicial Member. 

None is prent for the applicant. 

Hence application is dLmissed for default. 

kolhatkar) 
	

(R.C.Bhatt) 
Member .: A') 
	

Member(J) 

vtc. 

n 

A 
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)A 	OFFICEEPORT 	 ORDERS, 

oine. is oresent for the anpitcani-. 

Dr I erP.rtrounced in tlnc: 'o-)en ourt. 

U.h.Kcthatkar) 	 (.C.htt) 
cnIner (A) 	 Errber(P. 

itC 

j12 e 
r 

ilarno9 av,cate1r.IK .J. $1]-a f 

rr. P.9. -uch for the applicant. N.A.212/93 i 

150 br the a: licant for restoration of ).A.t. 

iP9'2O. The application for restoration is file9 

Pc Nay, 1993. 	9.A. w a  s  dismi5gRc for 

on 5th Pay, 199 3 as none was present for the 

d00l1Cjflt;. Pce 	arTnceL for the 	I 

submits that the ffjce bjcti  

cmcve' exceot point of limitation. Registry 

T\JC ronulnr number to this 	o far the 

stiun of arrission is concerned, the apolicant 

Pcs filed N.A. 213/93 for Con9onatipn of delay in 

filing this application. :Ience iSsue notice to 

recondents to file roely to P.A. 	21 3/9 3 by 17th 	1 

T0fl: 	1993 on which Iate tho iestiori of limitatjoj 

n9 the qunstion of admission will be considered. 

212 /9 3 	c1eo)so' of. 0 -cll co 17th 199L 

(. .Pclhatkar) 
orrber9.) 
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DATE OFFICE REPORT 	 ORDERS. 

Rs_ 4 i. 

j2)-& CbJ 

r; 



irE j OFFICE REPORT 

17/6/93 

O.h. st./420/90 	with M.A./213/93 

ORDER S 

Office has coiruriitted a great mistake 
complying 

in not / 	our order dated 13/5/93 till 

today. The office report is not accepted. 

D.R. to issue notice to the concerned staff 
complying 

for not 	/ 	our order till today. 

Mr.Raval, Section Officer, is called before 

me and he is directed to issue notice today. 

Returnable by 15/7/93. He may show me th 

compliance of 
/ 	our order bi 	the end of the day. 

Call on 15/7/93. 

(R.c.Bhatt) 

Member (J) 

ss 



DATEQFFCE REPORTJ  C B ) ER S 

 

The 	1-Ionbie Membe s 
2 not 1yi1*ble. 	ILo. 	1. aIj 

C 



r 

4 	 - 	 /93  

Date 
	Office epo 	

L 	
0 R D E R 

30/7/93 

Heard larned advoite 

1r.t(. J.ThkkaL for Ar,Buch for the 

-% 
/ 

ap14icrit. he respondents have not 

filec reply to J.A.332/93. ir.Kurethi 

lrncd advocate for the respondents 

to 2ii reply by 20/8/93 to .h. ad 

he iitay also incorporcte circumstcnces 
j,4 Ci. 

under1  the termination order was pised 

along with the copy of the tenainatiori 

OLder cefered to by the applicant in 

her applicti.n dzich btars no.11/3-

I/uDC/Lfi- dated 9th octoia.2f,19851  

on 20/8/93 for furth ord i, 

(:4. .. Kolhatkar) 	 (- .0 • £3hatt) 
'IToer (A) 	 :1raber (j) 

20.0,93 	 Mr,Variava for Mr.Akj1 Kureshj 

seeks time to file reply to M.A. to which 

Mr..Thc&kar fcr Mr.Buch has no objection. 

C1 on 9th Septernbr,l993. 

M.R.KoI !iatkr) 	 (r - 	- 
M?mr CA) 
	

)4ember(J) 

vtc. 



.1  

O.A./332/93 	 - 

.7 
9/9/93 	 Mr.Kureshi seeks tifle to file reply 

to M.A. to which larncz1 advocate for the applicant 

has no objection. 

/ 	
Call on 23/9/93. 

(M 011, .OLUhTKJ) 	 (R.C.2}W2T) 
Membr(A) 	 4eniber(J) 

.7: 

85 

23/9/93 	 1eard learned advocates. Oral order 

pronowictd in opsa court. 

(4. .. 	 .c .wrr 
4nLberA) 	 Meinber(J 

/ 

•,. 



Date f Office aeport 	 0 R D E R 

30/7/9 3 1 
Heard learned, advocate 

ir.K.J.1daakkar for ir.8uch for the 

aoplcent, the respondents have not 

filed ieply to 	 :ir.i(ureshi 

learned advocate for the respondents 

to file reely by 20/8/93 to. 

ha may also incorporate circumstances 

under the teem1naion oLCeL was •pSsad 
1 

along with the coi)y of the Lee:ination 

order :efeeee to by the applieant in 

her a lic:tion 'ehich bears no.l:~/3- 

7 ~ : / Lj'i)C/- L5 	 ca -C- d7 9th Octobee, 1985. 

'deLL on 20/8/93 for furthe order. 

/v6 
.- 

(.C.Bhat.) 
i::mber(j) 

ssh 

2 () • 9 • 93 
	

Mr.Variava for Mr.A]cjl Kureshj 

seeks time to file reply to M.A. to which 

Mr.K.J.Thakkar for Mr.Buch has no objection. 

Call on 9th September, 1993. 

(M.R.Kolhatkar) 
	

(R.C.Bhatt) 
Member (A) 
	

Member(J) 

vtc. 



o../332/93 

9/9/93 
	 4r.ureshi seeks dine to file ra:ly 

to ±I.i. tb which 1arricd advoc.tc  for the applicant 

has no objection. 

.all on 23/9/93. 

. OLJ-IKh) 	 EiIAT') 
I4mbr(J) 

1Ie1U.L 

ss 

23/9/93 Heard learned advocates. Oral order 

pronounced in open court. 

—--;OLHATKA) 	 (.0 .BHkTT) 
Mamber(A) 	 Member(J) 

44 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A. No. • 
T.A. No. 

DATE OF DECISION 23r. Sptmber, 1993 

Petitioner 

• 	 Advocate for the Petitioner(s) 

Versus 

India Qthers 
	

Respondent 

:j1 	hi 
	

Advocate for the Respondent(s) 

CORAM 

The Hon'ble 

The Hon'ble Mr. 	 •-•.- 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? ' 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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mt.±-Iarshida N .iraJa t ati, 

8,1aruti Society, 
Opp.Police Chowky, 
Ghatlod Ia, 
AHMEDABAD 

edvoCate 	2 Mr.'I.B.Buch 

.APPL ]CNT 

VERSUS 

Union of Xndia, 
Notice to be served through: 
Secretary, 
Central Board of Excise and Customs, 
Department of ivenue, 
Ministry of Finance, 
Central Secretariate, 
North Block, 
New Delhi 

The Collector of Customs, 
CUStOmS & central bxcise, 
Office of the CollectOrate of 
Central xcise, 

kot. 

Assistant Collector, 
Customs & Central LxCjSC, 
Office of the Customs and 
Central Excise, 
Near Rubber Factory, 

naar . . .RESPONDENfS 

Advocate 	S rlr.Akii Kureshi 

ORAL ORDE - 
O.A. 3 32/93 

Date:23/02—/1993  

Per : Hon'ble Shri R.C.Bhatt, 

Judicial Member 

Mr.Ruperl Shah for Mr.i4.B.BuCh for 

is present for the applicant. Mr.VariaVa for Mr. Akil 

Kureshi is present for the respondents. 
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2. 	 Learned advocate for the applicant 

withdraws 4.A. 213/93 and 0.A./332/93,because according 

to him the applicant would file representation before 

the respondents wIthin 3 weeks. The applicant at liberty 

to make representation and on receipt of the same,the 

respondents' competent authority to dispose it of 

according to rule sypathetically within 3 months there-

aftr. 1.11he application is allowed to be withdrawn with 

these diretions. &pplication is disposed of. No order 

as to costs. 

( M.R.KLH-TKAi ) 
	

R.G.BHATT ) 

dmin istrative Member 
	 Judicial Member. 

Date: 23/09/199 3 
	

Date: 23/09/199 3 

— 



cNiRL DhI ITRAT IVE. TRI3U'Lu 

AHEDB:D & I-I 

lication of 199 
-4-- 

a~LL 

nsrer Application No. 	 Old writ Pet. No, 

C E R T I F I C \ T E 

Certified that no further action is required to he taken 
and the case is ift for consignment to the Record Room (Decided). 

Dated : 

Counteignea 	 12 

r Section OfficerourtOfficer Eign. of L Da1ing -ssistar±. 
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IN CENTcAL 1v1IN1ATIVET 

AT 1' LASZ SCM 

CAUSE TITLE _c 

NAI' 3 OF IE PART IE)Jj 

VERSUS 

SR.NOO 	ESCfIOTIN OF DCU 	 PAGE 

~ I* 

... .............. 

II 

I 	 ' II 


